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CENTRAL ADMINISTRATIVE TRIBUNA L ALIAHABAD BENCH, |

ALIAHABAD ,

0.A No¥1304 of 1988,

i
|

Shri PrakashGupta K747, .Applicant’;

LA I B R R R RN BN TR R T S R, |

Versus

Union of India & others *:1.';..'-;iin'qf-.“-..-;Haspoﬂd&ﬂts*i

Hon 'ble MriJustice U.C.Srivastava,V.C.
H
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(By Hon'ble MriJustice U.C .Srivastava,V.C.)
The applicant has filed this applicatien
praying that the respondents be d iracted te grant
:

panel seniority to the anplicant with referencs to th},"
promotien panel of S.P.Subject No,2(Small Arms)

4
published vide DGI(Small Arms),New Delhi'’s lat*t?f

No%A/86611/Small Arxms /79/DGI Dated 23/25 May/

-
with the date ©of promotion to the post of Assista’
Foreman(Mech,) being treated as 24,4779 and his

seniority may also be reckoned in the cadre o —
Asstt, Poreman(Mech.) under the DGOF, by correctly

plalcing the applicant in the senierity list prepared

dfter the t ransfer of the applicant from the DGI :
Organization t© the DGOF Organization and thereby

to rectify the seniority list of Asstt!, Foreman
(Mech), under the DGOF sheowing the position as on

1,445, Published vide DGOF Circular/ letter dated
28,4.86 and to grant the applicant all benefits
arising therefrom including prometion w.,a+fe 27,1 .87,
the ddte € which the simillarly placed ot her employees
undsx the DGI/DGOF Organization were promoted as
Foreman(Mecha) %

2%, The applicant was premoted as Asstt®
Foreman(Mech,) vide premotien panal effective

for a peried of ene year from 24.4.79. This panel
LU/ was also valid for a peried of one year, The seniority

of the incumbent was to be assigned on the basis .

of the premotion panelwhich was effective frem 24.4.7
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as was practice under the DGI Organization as well as
the DGOF Organization and the posting of the incumbent
used to be made as per convenience of the department

concerned, It has baen stated that these who were

promoted from prometion panel used to 5e.assigNed their
respective seniorities of the promotien panel
irrespectiveof the dite on which the incumbents ysed

to be alleowed te join the promoted post, within

thepariod of validity of the panel.. The applicant
carried his own order of senierity under the DGI

Organisation, as per the promotion panel and

his seniority in the c adre of Asstt’, Foreman (Tech)
has to be reckdned with reference to the promotigﬁf
panel effective from 24%4,79 but this seniaritylf-“:

not given te the applicant, Fseling aggrieved iga4

this seniority list, the applic ant made nt:eu“!:,«'nli.r'n_"'ﬂu
representations but he could net get any relief,

that is why he has appreached the tribunal ﬁ;;;fﬁﬁr

for the reliefs mentioned, As the applicant has been

transferred from one department to ot her, he

could net have beendeprived of panal of seniority and |
the seniority should have been fixed in accordance

with the position in the panell Accordingly, the

respondents are directed to accord due senierity

to the applicant taking inte consideratien the panel
of senierity and the seniority list, which has beaen

so=prepared, may be amended?- Ist it be done within |
2 peried of three months f rom the d ate of comunicationz
#f this order¥ With these observations, the applicatien

stands disposed of":'.* No erder as to casts?
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MEMBER (A | VICE CHAIRMAN,
DATED : FEBRUARY 16,1993,
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